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ACT No. I or 1882.

Passep BY THE GOVERNOR GENERAL OF Inpia v Councir.

(Received the assent of the Governor General on the 6tk
January, 1882.)

" An Act to amend the law relating to Emigra-
tion to the Labour-districts of Bengal and

- Assam.

WHER-EAS it is expedient to amend the law re- Preamble.
V7 Jating to the emigration of natives of India to

the districts of Chittagong, the Chittagong Hill
Tracts, Lakhimpar, Sibsdgar, Naugong, Darrang,
Kamrup, Godlpara, Khisi Hills, Kdch4r and Silhat ;

It is hereby enacted as follows :—

CHAPTER 1.
PRELIMINARY.

1. This Act may be called ¢ The Inland Emigra- Short title.
tion Act, 1882.”

It extends to the territories respectively adminis- Local extent.
tered by the Lieutenant-Governors of Bengal and the
North-Western Provinces and the Chief Commission-

ers of Oudh and Assam : Commonte.

And it shall come into force at once. ment.

» 2. Bengal Act No. VII of 1873 (to amend the law Repeal of
relating to the emigration of labourers to the districts Mt

af Assam, Cachar and Silhat and to regulate contract-

labowr and service), Bengal Act No. II of 1878 (%0

extend the provisions of Bengal dct VII of 1873 to

‘the district of Chittagong and to the Chittagong Hill

Tracts) and Regulation No. IV of 1877 (o Regula-

tion for extending to the Chief Commissionership of

Assam, Chapter 13 of Bengal Act VII of 1873) are

- hereby repealed.
' L All
11

XY




Interpreta-
tion-clanse.

“ Labouy-
distriets

“ Magis-
trate ”;

“ Superin-
tendent,”

* Registering
officer,” *“In-
spector” and
* Assistant
Inrpector”:
““Conlruut-
or,” *sub-
contractor,”
“ recruiter ”
and “local
agent”:

“ Labour-
contract”

“ Liabourer” :

“Estate ”:

Inland Bmigration. [acT 1

All contracts entered into, rules and appointments
made, orders and notifications published and licenses
granted under the said Bengal Act No. VII of 18783,
or any of the Acts thereby repealed, and now in
force, shall be deemed to have been respectively en-
tered into, made, published and granted under this
Act,

3. In this Act, unless there is something repug-
nant in the subject or context,—

The expression * the labour-districts” means the
districts of Chittagong, the Chittagong Hill Tracts,
Lakhimpur, Sibsigar, Naugong, Darrang, Kamrup,
Godlpara, Khasi Hills, Kachdr and Silhat; and the
expression “a labour-district ” means any one of such
districts :

““ Magistrate” means a Magistrate of a district,
Sub-divisional Magistrate, and any other person ap-
pointed, by name or by virtue of his office, by the.
Local Government to perform the functions of a
Magistrate under this Act:

“Superintendent,” ¢ Registering officer,” * In.
spector ” and “ Assistant Inspector ”” mean respectively
a Superintendent of Emigration, a Registering officer,
an Inspector of Labourers and an  Assistant Inspeetor
of Tahowrers appointed under this Aect:

“ Contractor,” ¢ sub-contractor,” ““recruiter” and
““local agemt” mean respectively a contractor, a sub-

-contractor, a recruiler and a local agent licensed under

this Act:

* Labour-contract”’ means a contraet entered into
in accordance with the provisions of this Act to labonr
for hire in a labour-district, ctherwise than as a do-
mestic servant :

“ Labourer” means any person bound by a contract
under the provisions of the said Bengal Act No. VII
of 1873 or by a labour-contract under the provisions
of this Act. And it also includes any person regis-
tered under section thirty-two or section sixty-six as
a labourer: .

“Estate ” means the land upon which any labourers

or
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or more than fifty other persons have been engaged ,
tO laboun: ” . 5 1] hief g for t1 time “Employer”

« Employer ” means the chief person for the tin

Pbeing in charge of any estate upon which labourers
or more than fifty other persons are employed : . ,
« Pmigrate ” denotes the departure of any native “Emigrate’
of India of the age of sixtecn years or upwards (other
than a native of a.lz}bour-dlstmct) from any part of
the territories admmls'tered by the L;eu!:enant-Govelan_
or of Bengal, not being aula.bour-dlstrlct, or from the
territories respectively adm}mstered by t];e Lientenant-
_Governor of the North-Western Provinces and the
Chief Commissioner of Oudly, for the purpose of
'bouring for hire in a labour-district otherwise than
s a domestic servant :
““ Depondent >’ means any woman (not being a «Depend.
‘Jabourer), any child and any aged or incapacitated e»t":
velative or friend accompanying any labourer with
he consent of a centractor, sub-contractor, recruiter,
ocal agent or garden-sarddr :

“Vessel ” includes anything made for the con- Vessel”:
veyance by water of human beings or property :

« Master” means the person for the time being in “Master”:
charge of a vessel : :
“«Writing” and “written’ include “printing” «wiiting”
and ¢ lithography.” ' and “ wrib-

v . . ten.”

" And all words defined in the Indian Contract Act, words to be
72, and used in this Act, shall have the meanings un%er{;tozd,n
. as deflned 1

pectively assigned to them by that Act. Contract Act.
The Local Government may, with the previous Power to
tion of the Governor General in Council, by noti- £embt I
ation in the local official Gazette, dectare that any
bour-distriet within the territories administered by
uch Government shall, from a day specified in such
notification, cease to be subject to all the provisions

r any specified provision of this Aet; and from such
day such labour-district shall cease to be subject to
the provisions of this Act or to the provision so speci-

ed, as the case may be.

-5.. The Local Government may, with the previous Local Gor-

: ernment may
SADCHOD o ohibis emi.
13
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gration to
any labour-
district or
part theveof,

Notification
under sec-
tions 4 and §
not o affect
prior acts,
&e.

Saving of
free emigra-
tion and of
ordinary con-
tract law.

Appointment
of officers.

Essentials of
labour-con.
tract.

sanction of the Governor General in Council, by noti-
fication in the loecal officiul Gazette, prohibit, from a
day specified in such notification, all natives of India,
or any specified class of such natives, from emigrat-
ing from the whole or any specified part of the terri-
tories under its administration, to any labour-district
or to any specified portion of any such distriet.

The Local Government may with the like sanction
inlike manner vary or cancel any such notification.

6. The publication of a notification under section
four or section five shall not affect any act done,
offence committed or proceedings commenced before
such publication.

7. Save as provided by section five, nothing in this
Act shall be deemed to prohibit any native of India
from emigrating to, or entering into a contract to
labour in, a labour-district otherwise than under the
provisions of this Aect.

8. The Local Government may appoint, either by
name or by virtue of their office, so many persons as
it thinks necessary to be Superintendents of Emigration,
Registering officers, Embarkation Agents, Debarka-
tion Agents, Inspectors of Labourers, Assistant In-
spectors of Labourers and Medical Inspectors under
this Act respectively, and, with respect to any such
officer, may, subject to the control of the Governor
General in Council, declare the local area situate in
the territories subject to its administration within
which he shall exercise the powers and perform the
duties conferred and imposed upon him by this Act
or any rule made hereunder.

The Local Government may suspend or remove any
persons whom it so appoints.

Every -person so appointed shall be deemed a public
servant within the meaning of the Indian Penal Code.

CHAPTER II.
LABOUR-CONTRACTS GENERALLY.
9. Every labour-contract shall be in writing, and
shall

14
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s‘ha':“ be executed in duplic-a.t'e on substantial papet.
Tvery guch contract shall specify—

: ) the names of the labourer and his employer;
v(b) the term for which the labourer is to labour;
(¢) his monthly wages in money and the price at
which rice is to be supplied to him;

(d) the labour-district in which, and, i.f the 1z§=
" bourer so request, the estate on which, he is
to labour. :

~ Every such contract shall be in the form prescribed
in.the schedule hereto annexed.

" No such contract shall be made for a term exceed-
g five years, commencing from the date of its exe-
tion ; or shall stipulate for a less rate of monthly
aoes for a completed daily task regulated in accord-
. eoe with the provisions of this Act than five rupees
in the case of a man and four rupees in the case of
a woman for the first three years of the term of the
contract, or six rupees in the case of a man and five
rupees in the case of a woman for the fourth and
fifth years of such term.

- No contract made in contravention of, or not in
ccordance with, the provisions of this section shall
e enforceable under this Act as a labour-contract

gainst the labourer entering into it.
~10. Unless the labour-contract specifies the par-

ourer shall be deemed to have contracted to labour

iny estate in charge of the employer for whom he

contracted to labour, and situate in the labour-

rict specified in the contract :

’l?rovided that no labourer shall, without his own

nsent, be separated from his dependents (it any} or

rom any other labourer who is the wife, husband,
on or daughter of such labourer. |

11. Notwithstanding anything to the contrary in
Indian Contract Act, 1872, it shall be lawful for

ny person of the age of sixteen years or upwards to
ter into a labour-contract.

CHAPTER III
15
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CHAPTER TT1I1. ,
RECRUITING BY CONTRACTORS, SUB-CONTRACTORS ANT
RECRUITERS.
A —Contractors and Sub-contractors.

12. Any Superintendent specially empowered in
this behalf by the Local Government may grant to
such persons as he thinks fit licenses fo be contractors
within the whole or any part of the local area for
which such Superintendent has been appoinfed. He
may also, on the application of any contractor, grant
to such persons as he thinks fit licenses to be sub-
contractors on behalf of such contractor, within the
whole or any part of the local area for which such
contractor is licensed.

13. Every license to a contractor orsub-contractor
shall be in such form, and subject to the payment of
sueh fee, not exceeding, in the case of a contractor,
one hundred rupees, and in the case of a sub-con-
tractor, fifty rupees, as the Local Government may
by rule prescribe. _

14. No such license shall be granted for a longer
period than one year from the date thereof, and, if
the licensce failsto comply with any of the provisions
of this Act or the rules made hereunder, or is guilty
of any other misconduct, any such license may atany
time be cancelled by the Superintendent who granted
the same.

A contractor or sub-contractor may, within one
month from the date of any order of a Superintendent
cancelling his license, appeal against such order to the
Local Government.

The order of the Local Government on such appeal
shall be final.

15. Every contractor, in addition to the special
duties herein assigned to him, shall afford such
information to the Superintendent and furnish him
with such returns and reports as he may, subject to
any rules which may be framed by the Local Govern-
ment in this behalf, require.

16. A

16
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. A sub-contractor may be licensed to act on
'-'of more than one contractor :

:ded that he obtains a separate l_icense in the
"03? ?;ceh contractor for whom he desires to act.

L tractor or sub-contractor may act as a
A7 A ;%Icll shall, when so acting, be subject to all

sruiter . .
erises contained relating to re-

the provisions hereinafter
uiters.

18. Every contractor shall be hable for the acts
“defaults as a sub-contractor or recrulter.of any
on licensed to be & sub-contractor or recruiter on
behalf, and shall be bound to make good all pay-
< which, under this Act or any rule made here-
nder, any such person is ordered to make.

The Superintendent may cancel the license of any
ractor whenever the license of any person so
censed on his behalf is Hable to be cancelled under

s Act.

contractor criminally liable for any act or default
‘the part of any person licensed to be a sub-con-
ctor or recruiter on his behalf.

9. BEvery contractor shall establish and maintain,
uch places as the Local Government may direct,
table depdts for the reception and lodging, previous
heir despatch to the labour-districts, of laboqrers
gaged by him or by sub-contractors or recruiters
ed to act on his behalf, and shall provide at his
eXpense all necessary food, clothing and medical
rent for such labourers during their stay at such

20. No such depbt shall be used for the reception
dging of labourers until it Has been inspected
pproved of by the Superintendent and the Medi-
nspector.  Every such depdt shall be under the
rvision of the Superintendent, the Magistrate of
district or such other officer as the Local Govern-
may appoint in this behalf, and shall be open at
hes to inspection by the Superintendent, the

‘ ' Magistrate
17
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Maglstrate of tlf district or such officer, and by the
Medical Inspector

Whenever the ‘muperm‘(cndcnt considers that any
such depbt is unlicalthy, or has beecome unsuitable for
the purpose for which it was established, he may by
order in writing prohibit the using of such depot for
the reception and lodging of labourers.

21. In addition to the dep6ts hereinbefore pro-
vided for, the Local Government may establish a
separate hospital-depdt for the reception of labourcrs
suffering from any dangerously infectious or conta-
gious disease.

223. Whenever any such hospital-depdt is estab-
lished by amy Local Government, such Government
may require any contractor bhaving a dep6t in the
neighhourhood of such hospital-depdt to contribute to
the expense of the establishment and maintenance of
such hospital-dep6t such reasonable sum as it may
direct. Such sum may be recovered as an arrear of
land-revenue due from any contractor so required.

Every hospital-depdt so established shall be wnder
the charge of a medical officer appointed by the Local
Government. Any Medical Inspector may direct the
transfer of any labourer from a depdt established with-
in the local limits of his jurisdiction to a hospital-
depdt established within such local limits.

B.— Recruiters.

23. Any Superintendent empowered in this behalf
by the Local Government may, on the application of
any contractor or of any sub-contractor acting on
behalf of a contractor, grant to such persons as he
thinks fit licenses to be recruiters on behalf of such
contractor within the whole or any specified part of the
local area for which such contractor has been licensed.

24. BEvery license to a recruitér shall be in such
form and subject to the payment of such fee, not

exceeding sixteen rupees, as the Local Government

may by rule prescribe.
25. No such license shall bo granted for a longer
period than one year from the date thereof ; and if
the
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o fails to comply with any of the provisions
ot or the rules made hereunder, or is guilty
that any other misconduct, any such license may be
i ' by the Superintendent who granted the

g. BEvery recruiter shall hold a certiﬁcafze in

g anthorizing him to act as such and signed

e contractor or sub-contractor on whose appli-
e was licensed. :

* No recruiter shall in any local area engage or

pt to engage any person as a labourer unless such
’s license bears the countersignature of a

rate having jurisdiction throughout such local

fore pro:
tablish g

labourers

or contas

o such Magistrate shall countersigh a re-
v’s license unless and until he has satisfied him-
nance o sIf by such enquiry as he thinks fit that the licensee
y character or from any other cause unfitted
recruiter under this Act, that he holds the
ate ‘mentioned in section twenty-six, and that

arrear of
ired,

he 'undef nt and proper accommodation has been provided
the Loci itable place and is available for such labourers,
irect tha ons intending to become labourers, as may be

hed withs by such recruiter pending their removal to a
hospital ' :
.. Every Magistrate shall have, for the super-
nspection and regulation of the place situate

local limits of his jurisdiction where such
10dation is provided, the same powers as are by
conferred on the Superintendent in respect

his behali

Lagistrate of a district or division of a dis-
y . authorize any Magistrate subordinate to
officer of police above the rank of sub-
sit and inspect such place at any time;
ers or other persons in charge of such
- fee, 0o} : fford to subordinate Magistrates and

! 1ee 50 authorized every facility for
Isits and inspections.

Magistrate who has countersigned a
recruiter’s
19
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recuiter’s license afterwards finds reason to'think that
the licensee is by character or from any other cause
unfitted to be a recruiter under this Act, or that the
accommodation provided under section twenty-seven
has become insufficient or improper or has ceased to
be available, or that the place in which it is provided
has become unsuitable, he may require the licensee
to produce his license and may cancel his counter.
signature thereon, or he may impound the license
and send it for camncellation to the Superintendent
who granted the same.

Every Magistrate refusing to countersign a re-
cruiter’s license or cancelling his countersignature
thereon shall at once report such refusal or cancella.
tion and the grounds thereof to the Superintendent
who granted such license.

C.—Procedure before Arrival at Depdt.

80. Every recruiter who desires to engage any
person as a labourcr shall appear with such person,
before such medical officer as the Local Government
may appoint to examine such persons within the local
limits of the jurisdiction of the Magistrate by whom
such recruiter’s license was countersigned, or, if no
such officer has been appointed, before such medical ;
officer as the Registering officer, before whom such]
person is taken for registration as hereinafter provided
may direct. j

The medical officer shall thereupon examine such
person, and shall, if satisfied that he is in a fit state,
of health and able in point of physical condition to
proceed to the labour-district in which he intends ¢
labour, give him a certificate to that effect.

31. Every person who obtains a certificate under
section thirty, together with any persons about t

thereupon be brought by the recruiter before th
Registering officer having jurisdiction within th
local area for which such recruiter is licensed. Th
recruiter shall at the same time produce and show hi
license to such Registering officer.

- . 32, Th
20 '
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i e istering officer shall thereupon in-
L f0 f}?mk that h:rtilglggte givgn under section thirty, and
yt ° X %; (éaus se of the recruiter, and, if he finds that sgch
.ct, ro ; t w th o has been duly given and that the recruiter
h‘-,‘ ot y‘seg i censed, shall then examine such person, with
rit; a;: (ioeli)sx?ide -0 to his intended labour-contract, and explain

| ‘o me to him.

-r(iﬁtshecl(;;z]%z it appears that such person is competent to
ad  the liceng er-into such contract, and understands the same as
uperintenden ards the locality, period and nature of the service,
the rate of wages and the price at which rice is
e;supplied to him, that the terms therpof are in
ance with law, that he has not been induced to
enter thereinto by any coercion, undue influ-
raud, misrepresentation or mista]ge, and that he
lling to fulfil the same, the Registering officer shall
ter in a book to be. kept for the purpose such
culars regarding him and the persons (if any)
m he wishes to have registered as his dependents
e Local Government may by rule prescribe ; and
ourer and his dependents (if any) shall there-
e be deemed to be registered under this Act.

thin the loca -

3. The Registering officer shall furnish tothe
n so registered a certified copy of such particu-
written on substantial paper.

. Every officer registering any person under sec-

tersign a re
intersignatur
] or cancella,
uperintenden

- Depét.
engage auy
h such person

ite by whom
d, or, if no
such medical
whom such

fter provided, thirty-two shall forthwith forward a certified

of such particulars and the original certificate
| . o medical officer regarding him to the Superin-
:Xfr’lm;nf?t :Eaf; t having jurisdiction over the dep6t to which

person is to proceed.

5. For every such person produced before a Re-
; ng officer for the purpose of being registered as
ificate under er the recruiter shall pay to the officer such

{ xceeding one rupee as the Local Government

ndents, s -rule direct.
before the 6. Norecruiter shall remove or attempt to remove
ithin Eh@ on to a depdt, or induce or attempt to induce
cgnsed. The 2o to a depét, or

o to leave the local limits of
e show his diction of the Registering officer before whom
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such person ought to be brought under section thirty.
one, or aid or attempt to aid him in going to a dopét,
or leaving any such local limits, unless and until such
person has been registered under section thirty-two.

37. Every labourer shall, after he has been regis.
tered under section thirty-two, be conveyed with al}
convenient despatch by the recruiter by whom he hag
been engaged to the depdt established by the con.
tractor on whose behalf such vecruiter has been
licensed.

All labourers shall, while proceeding to the deptt,
be accompanied throughout the journey either by the
recruiter himself, or by a competent person deputed
by him with the approval of the Registering officer
by whom. such labourers have been registered. The
Registering officer shall give to the person so deputed
a certificate under his signature, stating that he hag
been deputed for the journey to the depot.

38. Every recruiter or person deputed by him as
aforesaid shall, throughout the journey to the depbt,
provide such labourer and his dependents (if any)
with proper and sufficient food and lodging.

D.—Procedure at Contractors’ Depdis.

39. Within twenty-four hours after a labourer
arrives at a depdt, the contractor by whom such
depot is maintained, or the person in charge thereof,:
shall give to the Superintendent, within the local.
limits of whose jurisdiction such deptt. is situate, a:
notice in writing of such arrival, which notice ghall
be in such form, and shall contain such particulars,
as the Local Government may by rule prescribe.

40. The Medical Inspector shall, as soon as may
be after the labourer arrives at the depdt, examine
such labourer and his dependents (if any) to ascertai
that they are in a fit state of health to undertake the:
journey to the labour-district to which they intend to:
proceed. ‘ :

The Medical Inspector shall give a certificate t
the Superintendent stating whether he is or is not’

satisiie



[Acp Inland Bmigration.
ction thirty
to a depst,
d until suc}
hirty-two. ;
5 been regiy:
ed with g
rhom he ha

¢ the fitness of the labourer and his depend-
any) to undertake such journey.
f the Medical Inspector gives a certificate of
under section forty with respect to any
. and in the opinion of the Superintendent
s nio valid reason why such labourer should not
or-into & labour-contract, such labourer and the
by the con ”i'byel‘ with whom he intends to. cqntrac_t, or the
r ent of such employer, shall, within thirty days
tor the arrival of the labourer at the depot, execqte
abour-contract in the presence of the Superin-
dent.
. Before the labourer executes such .contre%ct,
uperintendent shall personally explain it to him,
all, after the same has been executed by such
wer and his employer, or the agent of such
oyer, attest such contract and certify at the foot
veof that he has personally explained the same to
bourer.
n abstract of every such contract shall be en-
od in a register to be kept by the Superintendent

o the depdt,
ther by the
son deputed
ering office
tered. Th

g. he purpose; and after such abstract has beeu so
eved, one copy of the contract shall be given to
Pats. o the labourer and the other to his employer or his
o lahourer ployer’s agent.
whom such 3. In the following cases (namely) :—

«) where the Medical Inspector, on making the
vination required by section forty, or at any
equent time during the stay at the depdt of any
ourer, finds that such labourer is or has become
 to undertake the journey to the labour-district
vhich he intends to proceed, and the Superin-
dent considers that such labourer has not dis-
stly represented himself as fit to undertake such
1rney, -or

) where the Superintendent finds that any such
gularity has occurred in the recruitment or treat-
t by the recruiter of any such lahourer as makes
ust to vefuse to permit a labour-contract to he
uted or to reseind such contract if exceuted, or

particulars,
scribe. ‘
OON. as may
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(c) where the contractor on whose behalf or by
whom the labourer has been registered does not within
thirty days after the arrival of such labourer at the,
depdt tender to him a labour-contract for execution
under section forty-one, or the employer or his agent
refuses or neglects to execute such contract as re-
-quired by that section,

the Superintendent may cancel the labour-contract
executed by such labourer, and in that case, or if no
labour-contract has been executed, may order the
contractor at once to pay such labourer such reason.
able sum as is necessary to enable him to return to
the place at which he was registered, and such further
sum by way of compensation as the Superintendent
thinks reasonable ; and may take any other steps he
thinks necessary for the conveyance of such labourer
to such place.

44. Any labourer who from his state of health is,
in the opinion of the Medical Inspector, unfit to
undertake such return-journey, shall be entitled to be
fed, lodged, clothed and (if nceessary) medically
treated at the depdt at the expense of the contractor
by whom such depdt is maintained, until he is re-
ported by the Medical Inspector to be fit to under-
take such return-journey. ‘

If such contractor negligently or wilfully omits
to provide food, lodging, clothing or medical treat-
ment for such labourer, the Superintendent may order
the contractor at once to pay such reasonable sum as
is necessary to provide such food, lodging, clothing or
medical treatment.

45. When an order is made under section forty-
three with reference to any labourer, any person re-
gistered as his dependent, or any labourer being the
wife, husband, son or daughter of such labourer, may
claim— :

(¢) to be conveyed at the expense of the con-
tractor with such labourer to the place at
which he was registered, and

() if such labourer is unable to travel, to be fed,

lodged,
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lodged, clothed and (if necessary) medi-
cally treated in the depdt at the expeuso
of the contractor until such labourer 1s
‘ able to travel ;

and the Superintendent may include such expensesin
4n order made under section forty-three or section
forty-four with respect to such labourer.

46. If,upon the arrival of any labourer at a depot,
it appears that during the journey to the depdt such
abourer or any person registered as his dependent has
(ifered any ill-freatment at the hands of the recruiter
- person deputed by him to accompany such labourer,
“#hat such recruiter or such person has failed to
‘ovide the labourer or any person registcred as his
dépendent with proper and sufficient food and lodg-

o, the Superintendent may order the contractor by
hom such dep6t is maintained to pay such labourer
casonable sum by way of compensation.

47. If the Medical Inspector has reason to think
iat any person registered as the dependent of a
bourer is not in a fit state of health to undertake
the journey to the labour-district to which thelabour-
» whose dependent he is intends to proceed, the
edical Inspector shall so certify to the Superintend-
to whom notice of the arrival of such labourer
s given, The provisions of sections forty-three and
orty-four shall thereupon apply to such dependent as
if-he were a labourer, and the Superintendent may
ake such orders regarding him as he may make
nder those sections with regard to a labourer.

rder tl
reason
turn 1,

under-

7 omits
| treat-
y order
sum. as
ing or

48. The labourer to whom such dependent is at-
hed shall thereupon be entitled, if he or she so
ishes; and if he or she be the husband, wife, son or

liter of such dependent, to receive from the con-
at whose depot he or she arrived such reason-
L a8 18 necessary to enable him or her to return
ace where he or she was registered. 1f such
0 return, then any other persons registered
'he.r dependents, and any other labourer
wife, husband, son or daughter of such

labourer,
25

fOl'ty.-'
S0 I'e-:
ing the
r, may.

Compen-
sation to
labouver for
ill-treatment
on the
journey.

Procedure
when depend-
ent declared
unfit to
proceed to
labour-
district.

Labourey and
relalives
entitled to be
returned
with depend-
ent.




s

scami

Failure of
contractor to
pay sums
ordered to be
paid uvader
seetion 43,
44, 45, 46,
47 or 48.

Provisions

for way-bill,

Employer
may grant
certificate to
garden.
sardar.

Intand fmigration. [acT 1

labourer, shall also he entitled to veceive a’like sum
from such contractor. :

49. On failure of the contractor for twenty-four
hours to comply with an order of the Superintendent
to pay any sum ordered to be paid under section forty.
three, section  forty-four, section forty-five, section
forty-six, section forty-seven or section forty-eight,
the Superintendent may pay the same to or on behalf
of the labourer or dependent.

Every sum so paid shall be recoverable from the
contractor with interest thereon at the rate of twelve
per cent. per annum from the date of payment.

No further proof shall be required by any Court
in any such case than that the Superintendent gave
the contractor an order to pay such sum, and that the
contractor for twenty-four hours failed to eomply
with such order.

50. All labourers despatched from a contractor’s
depdt to a labour-district shall during their journcy
be accompanied by a person appointed by such con-
tractor. Such person shall take with him a way-bill in
such form and containing such particulars and instrue-
tions as the Local Goverrment may prescribe.

He shall also present such way-bill at all such
places and to all such officers as may be thereupon indi-
cated ; and shall carry out all instructions contained
therein for his guidance.

CHAPTER 1V.

RECRUITING BY (GARDEN-SARDARS AND LOCAL
AGENTS.

A.— Garden-sarddrs.

81. Any employer may grant to any person a cer-
tificate authorizing him, within such local area as
may be specified in such certificate, to enter into
labour-contracts with persons desirous of becoming
labourers upon any estate of which such employer is
in charge.

Every person to whom such certificate has been
granted is hereinatter called a garden-sardar,

if
26
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¥ any labourer is granted a certificate under

: 'scc.ti(’m his cmployment as a garder-sardds shall
: , plog , A

{eemed to be employment under -his labour-con-

1.

e L .
v such certificate shall be in such form
52, Every c

ifica
nd shall contain srfch per ieu‘ga}*s ai ‘z‘:hc Lsiafl Gp’v-
-ernment of the terrifories in which it is granted may
“prescribe in this behalf. _

Any employer granting a certificate to a gapaen-
;d4r way, before such certificate is accepted and
soned as hereinafter provided, specify therein the name
“of the local agent (if any) to whom such gaydeﬁ-sa:rd@r
s to report himself for orders, and the time Wlﬁnn
which he is to return to such employer, and any other
nstructions for his conduct that he may think proper.
53. Every such certificate shall be accepted and
signed by the ga,rd.en-sardér in t.he _presence of the
Tnspector or a Magistrate having jurisdiction over the
slace where the employer granting such certificate
esides. _

4. Such Inspector or Magistrate shall inquive
nto the facts stated in such certificate ; and upon being
atisfied of the truth of the statement shall, unless it
appears to him that the person so accepting and sign-
ng such certificate is by character or from any other
sause unfitted to be a garden-sarddr, countersign and
late such certificate. "

5%. On the application of the employer by whom
certificate so countersigned has been granted to a
arden-sarddr, such Inspector or DMagistrate may,
without requiring the appearance of the garden-sarddr
r making the inquiry prescribed by section fifty-four,
untersign a fresh certificate to be granted by such
employer to such garden-sarddr in renewal of any
ing certificate.
very such fresh certificate shall be forwarded by
Inspector or Magistrate countersigning it to the
igistrate of the district in which the garden-sardér
hom it Is granted is employed ; and such sarddr
1. receiving notice from such Magistrate, appear
hefore
%7
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before him and accept and sign such fresh certificate
in his presence.

B56. No certificate granted to a garden-sarddr shall «
come into force unless and until it has been accepted
and signed by the garden-sarddr and countersigned by
the Inspector or Magistrate, and no such certificate
shall continue in force for a longer period than one
year from the date of its countersignature.

57. Every garden-sardar shall provide sufficient
and proper accommodation in a suitable place for such
labourers, or persons intending to become labourers, as
may be collected by him pending their removal to a
labour-district.

The Magistrate of a district or of a division of g
district, or a Magistrate subordinate to him, or an
officer of police above the rank of sub-inspector author-
ized by bim in this behalf, shall visit and inspect such
accommodation; and all garden-sarddrs or other

ersons in charge of such places shall afford to such
E’Iagistrate, Subordinate Magistrate or officer of police
every facility for making such visits and inspections.

In every such place the garden-sardir providing
the accommodation shall make such sanitary arrange-
ments as the Local Government may prescribe.

58. Whenever a garden-sard4r contravenes any
of the provisions of this Act or the rules made here-
under, or is- guilty of any other misconduct, any
Magistrate, Superintendent or Inspector, within the
local limits of whose jurisdiction such garden-sarddr
is employed, may cancel his certificate.

B.-—Local Agents.

59. Any Superintendent authorized in this behalf
by the Local Government may, on the application of
any employcr, grant’ licenses to persons to be local
agents for the purpose of representing such employer
within such local area and for such period as such
employer may desire: Provided that no contractor
shall be licensed as a local agent.

60. A local agent may within such local area
represent his employer in all matters connected with

the
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; ent of labourers; and shall furnish such
"‘%\?}ig:r?l and make such returns as the Local Gov-

sament may by rule direct.

intendent authorized as aforesaid Local agent

The Super may represent
1. rmit ) R ayrepresen
ay, on the application of any employer other than | ="~

the employer on whose application a local agent has oneemployer.

ne et make an order in writing permitting
beet ;meeﬁsig’become the local agent of such additional
S‘ﬁf 1oyger within the local area for which he was
OP sed. The Superintendent making such .order
11 forthwith send a copy thereof to .the Magistrate
the district in which such agent rqs1dgs; @nd such
agistrate shall, on the agent’s application, insert in
Ticense the name of such additional employer.
62. Any Superintendent authorized as aforesaid
ith the consent of all the employers of a local
ant a special license to such agent, permit-
ing him to engage on behalf of any employer speci-
ed in such special license, but without the interven-
of a garden-sardér, persons to be labourers.
- Bvery agent when so engaging persons to be
abourers may, if he thinks fit, appear with them for
egistration before a Registering officer, and require
hiem when so registered to execute a labour-contract,
nd in such case shall for the purposes of this Act be
eemed to be a garden-sardér.
63. When any garden-sardér to whom a certifi-
ate has been granted under this Act by any employer
ommits any offence punishable under this Act, any
ocal agent of such employer may prosecute the sar-
dr for such offence.
64. The Magistrate of any district within which a
ocal agent acts as such may by order cancel the
icense of such local agent if the employer so require,
1 if it is shown to the satisfaction of such Magistrate
hat such local agent has—
- (a) employed any contractor’s yecruiter to en-
age on his behalf persons to be labourers; or
_ {b) permitted persons engaged as labourers by or
1 behalf of any contractor to use the accommodation
' provided
29
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provided for the persons engaged as labourers by any
garden-sarddr under such local agent’s eontrol ; or

(¢) allowed any garden-sarddr under his control
to transfer persons engaged as labourers by such sar-
dar to contractors or to their recruiters or to any
cmployer other than the employer by whom such
sardar’s certificate was granted ; or

(d) himself taken over persons engaged as labour-
ers by any garden-sarddr with intent to despatch them
to any employer other than the employer by whom
such surdéy’s certificate was granted.

An appeal shall lie to the Local Government from
zmy order made under this section, elause (a), (8), (0)

r (d). Such appeal must be presented within three
months next after the date of the order, and the dect-
sion of the Loecal Government theveon shall be final,

C.—Procedure to be followed by Qarden-sardir.

65. Every garden-sarddr who desires to engage
any person as alabourer shall appear with such person,
together with any persons about to proceed to a labour.’
district as dependcnts of such person, before the
Registering officer having jurisdiction within thelocal
area specified in the certificate of such sarddr.

66. The Registering officer shall thereupon in-
spect the certificate of the garden-sardar,, and, if he
finds that such certificate is in force, shall examine,
with reference to the intended labour-contract, the
person whom the sarddr so desircs to engage and
explain the contract to such person.

If it appears that such person is competent to
enter into such contract, and understands the nature
of the same, as regards the locality, period and nature
of the selvice, and the rate of wages and the price at
which rice is to be supplied to 1 him, that the terms
thereof are in accordance with law, that he has not
been induced to agree to enter thereinto by any ecoer-
cion, undue mﬂuone(,, fraud, misrepresentation or
mlstake, and that he is willing to fulfil the same, the
Registering officer shall wgmtm in a book to be kept

for
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ose such particulars regarding him and his
;P(?f any) aIs) the Local Government may by
seribe; and the labourer and his depepdents
if any) shall thereupon be deemed to be registered
or this Act.

=7 Tf it appears to such officer that any such

oison, or any dependent of such person, is not m a
7 &
ctate of health

to undertake the journey to the

ar-distriet to which he intends to proceed, the
cer may, before registering any such person or
sndent, if himself a medical man, pledlca.l}y exa-
¢ such person or dependent, or, if not himself a
odical man, send such person or dependent to a
sdical man for such examination. If upon such
omination such person or dependent is declared
t to undertake the journey to such place, the offi-
may refuse to register such person or dependent.
68. For every person appearing before a Regis-
ng officer for the purpose of being registered as a
yurer, the garden-sarddr who appears with him
11 pay to the officer such fee no‘g exceeding one
pee-as the Local Government may direct.
69. When any person has been registered under
n sixty-six as a labourer he sliall, within fiffeen
rom the day on which he was so registered, exe-
e a labour-contract with the employer with whom
intends to contract. Such contract shall be signed
bhe presence of the Registering officer by such per-
and, on behalf of the ‘employer, by the garden-
dr who appears with such person hefore such

The officer shall satisfy himself that the con-
-is in accordance with any instructions specified
he certificate of the garden-sarddr. If the officer
. satisfied, he shall, before the labourer signs the
ract, personally explain it to him, and shall, after
same has been exccuted as aforesaid, attest such
tact and certify at the foot thereof that he has
ally explained the same to the labourer.

t of every such contract shall be entered
to be kept for the purpose by the Regis-
> and, of the two copies of the contract,

| one
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one shall then be given to the labourer and the other
to the garden-sardar or the local agent.

If any garden-sarddr, without reasonable cause,
refuses or neglects to execute a confract with g
labourer as required by this section within fifteen days
from the day on which he was so registered, the Regis-
tering officer may order such sarddr to pay to the *
labourer such reasonable compensation, not exceeding
twenty rupees, as such officer thinks fit.

70. If the employer of a garden-sardér has in the
instructions specified in the certificate of the sardar
directed that all labourers engaged by him shall before
registration be examined by a competent medical man
and certified by him to be in a fit state of health to
undertake the journey to, and labour in, the labour-
districts to which they intend to proceed, no Regis-
tering officer shall register as a labourer any person
appearing before him with such sarddr until such cer-
tificate from such medical officer as aforesaid has.
been produced and shown to him.

71. If the employer has in the instructions speci-
fied in the certificate of the garden-sardir divected
that such examination shall be made by any medical
officer in the service of Government, such officer
making the examination shall be entitled to receive
from the local agent or sarddr such a fee not exceeding
eight annas for each labourer so examined as the
Local Government may fix. :

72. Unless and until a person engaged as a
labourer has been registered under seetion sixty-six
no garden-sardér shall remove or "attempt to remove
him to a labour-district, or induce or attempt to in-
duce him to go to a labour-district, or to leave the
local area specified in the certificate of such sardér,
or aid or attempt to aid him in proceeding to a
labour-district, or in leaving any such local area.

73. A garden-sardar shall either himself accom-
pany labourers engaged by him throughout their
journey from the place in which the labour-contract
was entered into to the labour-district wherein they

have
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78. Tf it appears to any Magistrate, on the com
plaint of any such labourer at any place on th
journey, that he or any person registered as his de
pendent has suffered any ill-treatment during th
journey at the hands of the garden-sarddr or perso
appointed by him accompanying such labourer, o
that such sardér or person has failed to provide suct
labourer or any of his dependents with proper and
sufficient food and lodging, or has wilfully abandoned
such labourer or any of his dependents, such Magis
trate may either ovder the sardar or person so appoint.
ed to pay to such labourer a reasonable sum by way
of compensation, or may cancel the labour-contract
entered into by such labourer and order such sarddr
or person to pay to such labourer such reasonable sum
as is necessary to enable him with his dependents (if
any) to return to the place at which he was registered.

79. On failure for twenty-four hours by any
garden-sarddr or person appointed by him as afore.
said to comply with an order under section seventy:
eight to pay any sum, the Magistrate may pay the
same to or on behalf of such labourer.

Every sum so paid shall be recoverable from th
employer by whom the certificate of such garde
sarddr was granted, or from the local agent of suc
employer, with interest thereon at the rate of twely
per centum per annum from the date of payment.

No further proof shall be required by any Cou
in any such case than that the Magistrate gave sue
garden-sardar or person an order to pay such suman
that such garden-sarddr or person for twenty-fou
hours failed to comply with such order.

-80. Any Magistrate or any Embarkation Agen
may, if himself a medical man, examine, and if no
himself a medical man, send for examination by
medical man, any labourer or dependent who, whil
on the journey to the district to which he intends
proceed, appears to such Magistrate or Agent not
be in a fit state of health to proceed thereto.

81. Tf such labourer or dependent is on such
examination declared not to be in a fit state of heal
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with whom such labourer has contracted to labour;
and if such dependent is sent back to the place where
he was registered, such labourer shall, if he or she so
wishes, and if he or she be the husband, wife, son or
daughter of such dependent, be sent back to such
place

If such labourer is entitled and claims to be so
fed, lodged, clothed and (if necessary) medically
treated, or to be so sent back, any person registered
as his or her dependent, and any other labourer being
the wife or husband of such labourer, shall be enti-
tled, as the case may be,

(a) to be fed, lodged, clothed and (if necessary)
medically treated at the place where such dependent
is detained and at the cost of such employer until
such dependent is in a fit state of health to undertake
the journey to the labour-district, or ‘

(6) to be sent back to the place where he or she :
was registered.

83. If the garden-sarddr or person appointed by
him accompanying any labourer or dependent fails to
-provide such labourer or dependent with food, lodging,
clothing and medical treatment, or to send him back as
required by section eighty-one or section eighty-two,
the Magistrate or Embarkation Agent may ordex
such sardér or person to pay such sum as is necessar
to provide such food, lodging, clothing and medical
treatment, or to defray the cost of the return-journey
of such labourer or dependent, as the case may be,
the place where he was registered ; and, on failure f
twenty-four hours of such sardar or person to comp
with such order, he may pay the sum specified in tl
order to or on behalf of such labourer or dependent.

The provisions of section seventy-nine sha
smutatis mutandis, apply to the recovery of sums pa
by the Maglstrate or Embarkation Agent under th
section.

84. If any labourer whose labour-contract
been executed by a garden-sarddr on behalf of
employer is broucvht to Calcutta on his way to tl
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iot in which he has contracted to labour, any
on empowered to act as the agent or represent-
- such employer may require such labourer to
ear before the Superintendent for the cangellation
G ntract. If such rea,sonablp sum as is neces-
k to suc to énable such labourer and his dependex;ts (if
7) to retwrn to the place at which he was registered
“paid to such labourer in his presence; the Superin-
dent may declare the contract cancelled, and in
at case shall make an endorsement to that effect on
, lahourer’s copy of the contract, and attest it with
s signature. _
85. When the Superintendent declares the labour-
act of any labourer to be cancelled, any other
ver who is the wife, husband, father, mother,
daughter of such labourer, and who may have
ed into a labour-contract at the same place with
me employer, may claim to have her or his
our-contract cancelled at the same time. On
claim being made, the Superintendent shall de-
the labour-contract of the claimant to be can-
and shall order the agent or representative of
imant’s employer to pay to the claimant such
able sum as is necessary to enable him and his
dents (if any) to return to the place at which
ras registered.
n failure for twenty-four hours of the agent or
esentative to comply with such order, the Super-
ent may pay the sum specified in the order to
behalf of the claimant ; and the provisions of
on seventy-nine shall, mutatis mutandsis, apply to
covery of any sum so paid.

CHAPTER V.
TrANSPORT BY RIVER.
. d—~—Passenger-vessels.
Nothing in this chapter shall apply to the
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87. No master shall receive more than twenty
passengers being natives of India on board his vessel
for the purpose of transporting them to a labour.
district unless a license to carry passengers in such
vessel has been granted to him by an Embarkation
Agent duly empowered in that behalf by the Local
Government.

The Local Government may, by notification in
the official Gazette, exempt from the provisions of
this section any vessel or class of vessels.

88. The master or owner of any vessel who
desires to obtain a license under this Act to carry
passengers in such vessel shall make a written appli-
cation for a license to an Embarkation Agent ems
powered as aforesaid. ‘

Every such application shall state such particulars
respeeting the vessel as the Local Government may
by rule prescribe.

89. If such Embarkation Agent is of opinion th
the vessel is in all respects suitable for carrying pas
sengers being natives of India to a labour-distric
he shall give to the master of the vessel a license
carry passengers therein,  specifying the number
passengers being natives of India which may be 1
ceived on board.

90. Such fee, not exceeding sixfeen rupees,
the Local Government may with reference to the si
of such vessel by rule direct shall be paid for eve
such license. No such license shall be in force f
more than one voyage :

Provided that the Embarkation Agent may, ir
time to time, with the previous sanction of the Lo

vessel for any term not exceeding one year, on P
ment of such fee not exceeding one hundred rup
and on such conditions, as the Local Government m;
by rule direct. ‘

91. Any Embarkation Agent may, in accorda
with such rules as the ILiocal Government may P
scribe in this behalf, direct by order in writing thats

A
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he has rsceived from the Embarkation Agent-t),
way-bills relating to all labourers on board. :
Embarkation Agent and the master of the vessel sly)
together personally ascertain that the number
labourers on board corresponds with the number ¢

The Embarkation Agent shall send a copy of su
way-bills to the Magistrate of the labour-district
which such labourers are proceeding,

98. No such master shall cause or permit g
labourer finally to leave his vessel at any place ot}
than that named in the way-bill as the destinatio
such labourer :

Provided that this section'shall not be deeme
prevent the master of any vessel from permitting sup
labourers to disembark at any place or places on
voyage so long as such disembarkation is not inten
or known to be likely to be final, nor to prevent
final disembarkation of any such labourers, or
transfer of such labourers with their dependen
any other vessel in case of accident or other unav
able necessity. Such accident or necessity shal
forthwith reported by the master to the Embarka
Agent by whom he was licensed, and to the nea
Magistrate in the district within which such acei
has occurred or necessity has arisen.

99. Every master licensed hereunder shall |
his vessel carrying passengers being natives of I
at such places, being -places where a Magistr
stationed, and shall, unless the Magistrate pe
him to depart earlier, remain at each such plac
such time, not exceeding six hours of daylight,
Local Government may direct. Such master sha
arriving at any such place, immediately repor
Magistrate the number of the crew and other
on board, the general state of their health, a
number of deaths (if any) which have occurred
the persons who embarked on board his vessel.

100. A Magistrate may, while any vesse
speet of which a license is granted hereunder is

40
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1 limits of his jurisdiction, go on board such
board.

and inspect the vessel and all persons being

e vesse] s of India on board. The master and officers pf
e numbey ., vessel shall afford to sucl.l Magistra.’ce every facil-
e numbey for such inspection, and give h%m all such inform-
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copy of abourers or other persons on board, the deaths, if
our-distrig ny,. which may have occurredA on board, and any
; sther facts which may affect the health of the passen-

r permi . ors. . . N,
v place - 101. At any hme_w*h_lle.an.y such vessel is \_\/1’511111
217. I’E t he local limits of his jurisdiction, the Magistrate
eRinal ay regulate the communication between such vessel

nd the land, and may prohibit all persons from leav-
g such vessel and all persons on land from proceed-
‘on board her.

102. Any Magistrate may, if he has rcason to
eve that any passengers being natives of India on
wrd any such vessel within the local limits of his
sdiction are, or are likely to be, affected with any
ingerously infectious or contagious disease, detain
uch vessel and require the civil medical officer of the
istrict or other qualified medical officer to inspect
h passengers and to report on their health, stating
liether any or what measures are requisite for the

oval or prevention of such disease. After the ve-
ipt of such report, the Magistrate may order any

srmitting
 places
s not int
0 preve
urers, o
depende
yther un

der sha. h passenger suffering from any such disease to be
atives _Of mbarked and detained for medical treatment. If
: éMe;ng; he opinion of the inspecting medical officer it is
istrate p

erous to the health of the general body of the
gers to allow such vessel to proceed until mea~
have been taken to cleanse and disinfect her,
agistrate may detain the vessel for a further

laylight;
naster

ly repo 1ot exceeding three days, for the purpose of
| otllner 12 out such measures. PP
;iigrl;ed 03. 1f, on receiving a report of a medical officer,

0 a Magistrate that any labourer or any
of any lahourer, though not suffering from
disease as last aforesaid, is not in a fit state
0- proceed to the labour-district in which
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41

under i

Master b
to give a
format
reguired,

Magistra;
may regu
communi
tion betw
vessel ang

land.

Magistrat
may defai
vessel for
inspection
and for re
moval of

disease, ar
may detal
sick nativ
passengers

Magistrate
may detain
sick laboure
ers ;




and shall

arrange for

their accom-
modation

‘ and treat-

[ ment.

j Expenses
| how to be
recovered.

| Measures to
i be taken if
excess num-
ber of native
passengers
15 found on
board.

Infraction of
the Act and
rules to be

reported.

Vessel may
be detained.

Power to
malke rules
regulating
disembarka-
tion and
other mat-
ters.

Inland BEmigration. [acT I

such labourer has contracted to labour, he may order
such labourer or dependent to be detained, and shall
cause all necessary arrangements to be made for the
accommodation, support and medical treatment of the
Iabourer or dependent so detained.

104. All expenses incurred under section one
hundred and three by a Magistrate in respect of any
labourer or dependent so detained shall be recover-
able from the employer of such labourer together with
interest at six per centum per annum.

105. Whenever it appears to a Magistrate making
an inspection of any vessel in respect of which a
license is granted hereunder that the number of pas-
sengers on board heing natives of India is larger than
the number specified in such license or than the num-
ber specified in an order of an Embarkation Agent
made under section ninety-one, he may remove the ex-
cess number and detain them until another opportun-
ity of forwarding them to their destination is found.
The necessary expense of maintaining such passengers
while so detained and of forwarding themto their des-
tination shall be paid by such Magistrate, and shall be
recoverable from the master or owner of such vessel.

1086. Whenever, on making an inspection of any
vessel in respect of which a license is granted here-
under, a Magistrate finds that any of the provisions
of this Act or of any rule of the Local Government
made hereunder have not: been complied with in
respect of such vessel, he shall report the same to the
Embarkation Agent by whom such license was
granted ; and, if he considers it necessary to do so, he
may detain the vessel until such provisions have been
so complied with as to make it possible for the voyage
to be further prosecuted with safety and reasonable
comfort to the emigrants.

107. The Local Government may make rules
regulating—
(@) the disembarkation of labourers and their-
dependents, and their inspection and accom
modation on arrival at their destination :
() th
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() the detention of such labourers or dependents
at debarkation-depots :

- {¢) the forwarding of labourers to their destipa-
tion and the closing and return of way-bills
by employers.

" Al expenses incurred by any Magistrate or De-
yarkation Agent in accordance w1th‘such rules shall
& recoverable from the employers of such labourers
ogetller with interest at the rate of twelve per centum
I appum. :

108. The Magistrate of a district, or of a division
a district, may from time to time authorize any

one
~any
OVer-

with

king
ch a

tI})fL;- bordinate Magistrate, medical officer or officer of
numn olice above the rank of sub-inspector to exercise the
oo 4; ers and authorities conferred, and to perform the
leg e?( ies imposed, on a Magistrate under sections ninety-
ytun ne to one hundred and six, both inclusive.
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PROVISIONS AS TO THE LABOUR-DISTRICTS.
A —Awnual Rate payable by Employers.

109. Every employer shall, on the first day of
uary and the first day of July in each year, pay in
f each labourer then in his employ such rate,
ding an annual sum of one rupee, as the

ernment may by notification in the official
irect.

ny employer fails, for the space of one
the receipt of a notice in such form and
L such manner as the Local Government ma
pay any sum due by him under the provi-
st preceding section, such sum shall be
S:Af it were an arrear of Jand-revenue due

essel.
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tained, any employer may enter into a labour-contract
with any native of India within a labour-district.
‘When any employer has executed any such contract
with any such native within a labour-district, he shall,
within one month from the date of the execution ot
such contract, forward it in duplicate to the Inspector
within the local limits of whose jurisdiction such en-
ployer resides. On receipt of the contract so for-
warded, the Inspector shall enter an abstract thereof
in a register to be kept by him for the purpose, and
shall then give one copy of the contract to the labour-
er and the other copy to his employer.

‘When, for the first time after the registration of
any such contract with a labourer, the Inspector
visits the estate on which such labourer is employed,
the employer shall cause such labourer to appear be-
fore the Inspector, and such labourer may thereupon
apply to the Inspector to cancel the contract; and, if
he shows cause sufficient in the opinion of the In-
spector to justify the cancellation, the Inspector may
cancel the contract, and shall thereupon endorse on
the labourer’s copy of the contract, or if such copy he
not forthcoming, shall give to the labourer, a certi-
ficate of such cancellation.

112. Any employer desirous of entering into a
labour-contract with any native of India in a labour-
district may, instead of executing such contract under
section one hundred and eleven, appear either in per-
son or by agent with such native before the Inspector
or Magistrate within the local limits of whose juris-
diction such employer resides,

Such Inspector or Magistrate shall thereupon:
explain the labour-contract to such native, and shal
if satisfied that he is competent to enter into an
understands the same, call upon him and the employe
or his agent to execute it in his presence; and,
they execute it, shall attest such execution with hi
signature.

An abstract of every such labour-contract shall b
entered in a register to be kept by the Inspector ¢
Magistrate for the purpose; and one copy of suc
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ytfaot shall then be given to the labourer and the
Jther copy to his employer or his agent.

In respect of every labour-contract an abstract
hereof is registered under section one hundred and
sven or under this section, the employer who exe-
tes such contract in person or by agent shall pay to
e Inspector or Magistrate such fee, not exceeding
e rupee, as the Local Government may direct.

O,——:E’mployers’ Returns and Magistrates’
Inspections.

. Every employer shall keep suel registers of Registers to
1&%3%111@1@ zzld 05161? persons employed on the estate 12 ket and
vhich he is in charge, in such form, and shall by employers.
ke to the Inspector within the local limits of whose
isdiction such estate is situate such periodical re-
ns in writing, as the Local Government may by
o prescribe. The Inspector may examine such
isters and muster all labourers and other persons
hloyed on any estate within such local limits, and
y verify the accuracy of the entries in such re-
ers, or in any prescribed periodical return.

114. Any Inspector or Magistrate, or any person Inspector and
tWhorized by either of them in writing in this behalf, }‘f:}g‘::‘;%

t any time enter and imspect all lands and time jnspect -
es wholly or partially used by or for labourers, or langsﬁc-»
or for any other natives of India employed on any }};fomgrsy

e who are not natives of the labour-district in &o.
h such estate is situate, and may require that
abourer or other such native shall be brought
¢ him, and that a copy of the labour-contract of
bourer shall be produced, and may make any
¢s:which he thinks proper touching the condi-

treatment of any labourer or other such

D.— Regulation of Labour

very employer shall prepare a schedule Schedule of
he daily fask to bhe executed by each tg‘ﬁe“}f’;k

ployed on the estate of which such em- pa,red.l

oharge, and may from time to time alter

S0 prepared.

One
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One copy of every such schedule shall be filed in
a book which shall be open to the examination of the
Inspector, and another copy thereof in the Bengdlf
language shall be stuck up in some conspicuous place
accessible to the labourers to whom such schedule
relates.

The minimum payment for each daily task shall
be the quotient resulting from dividing the monthly
wage of the labourer concerncd by the ‘whole number
of days in the current month.

116. No labourer shall be bound to Iabour more
than six days in one week, or more than six consecu-
tive hours, or more than nine hours in any one day.
Every labourer shall, for one day in each week, receive
wages as for a full task done, without being required
to labour for the same. The employer shall, on six
days in each week, provide for each labourer work
sufficient to enable him to earn at least his minimum
daily wage. Failing such due provision of work, the
labourer shall, if he can show that he was able and
willing to labour for the same, be entitled to claim
his minimum daily wage.

117. If the Inspector considers that any schedule
of daily tasks, or any part thereof, is unrcasonable, he
may by order in writing direct that a reduction speci-
fied in such order be made of such tasks. The em-
ployer shall at once make such reduction, but may, if
dissatisfied with the Inspector’s order, by notice in
writing require the Inspector torefer the schedule to
a committee for consideration. Such committee shall
consist—

(@) of the Inspector,

(b) of some person to be nominated by the em-
ployer whose schedule is to be considered, and,

(¢) if practicable, of a medical officer.

Where the employer fails to nominate a person
within seven days after being thereunto requested in
writing by the Inspector, the Inspector, instead of the
employer so failing, may nominate a person.

When the committee consists only of the Inspector

and
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d in

r of a person nominated by the employer or Inspect-
T the ;

“ihe Inspector shall have the casting vote.

ngali - 18. If such committee, or a majority thereof, is
P(iaclie : indon that the daily tasks specified in such sche-
odule -

r any of them are unreasonable, they shall modi-
rednce them in such manner as they think fit.

shall ‘émployer shall thereupon alter his schedule ac-
1thly rdingly, and copies of the schedule so altered shall
mber

o filed and stuck up in the manner directed in section
o handred and fifteen, and shall, as between him

more d the labourers concerned, take the place of the
SECU- er schedule.
day. 119. Notwithstanding anything contained in any

ceive
wired
1 Six

schedule, the Inspector may order that any speci-
labourer, who is in his opinion unable from weak-
to earn by his labour the sum of one anna and a

work If -per diem, according to the said schedule, shall
mum cive, in lieu of such actual earnings, subsistence-
- the ance at the rate of one anna and a half per diem,

and

t on a scaleto be approved by such Inspector.
>laim

ch subsistence-allowance shall be recoverable as if it
an arrear of wages.

edule

e, he

peci-

B.—TIncapacity for Labour.

hose jurisdiction any labourer is employed may re-

Committe
revise schy

dule.

Provision fc
weakly la-
hourers,

20. The Inspector within the local limits of Inspector 2
may suspend

y em- A A contract of
y, if -such labourer, for such period as he thinks fit, any labourer
o in performing his labour-contract, if he be, in the sermporarily
le to gment of such Inspoctor, temporarily unfitted for 1apou,
shall e performance thereof by reason of sickness, or other
ufficient cause.
Every such release shall be endorsed by the Inspect-
em. the labour-contract, and the time during which
, »ase continues shall not be reckoned as part of
' for which the labourer is bound to serve.
¥.such labourer shall, during such release, receive
CTSON subsmte_nce-allowance from his employer as the
d in tor thinks sufficient.
f the 21. If any labourer is compelled to absent him- Labower
work on account of sickness, he shall receive ?ilﬁfl‘l'ctf""m'
octor employer for each day of such absence sub. ‘%%
and sistence-
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sistence-allowance of one anna and a half, or, if in
hospital, sick diet on a scale to be approved by the
Inspector.

If such absence exceeds the total number of thirty
days in any one year, and the employer, as soon as
such number is exceeded, gives the lahourer a notice
in writing to that effect, each day of absence in excess
of such number shall be added to the term of the
labour-contract, unless the labourer refunds to the
employer the sum of one anna and a half for each day
so in excess. The Inspeetor shall from time to time,
when visiting the estate, endorse on the labourer’s
labour-eontract, after such enquiry as may be neces-
sary, the number of days so added to the term
thereof.

122. If, in the opinion of the Inspector, any
labourer is permanently incapacitated for the perform-
ance of his labour-contract or any material part there-
of, the Tnspector shall certify to that effect in writing
and deliver such certificate to the employer of such
labourer or his agent, and from the date of such certi-
ficate the labour-contract of such labourer shall wholly
determine. Every labourer whose labour-contract so
determines shall- be entitled to receive from his
employer such sum, not exceeding three months’
wages, as the Inspector may award.

Such sum and any subsistence-allowance men-
tioned in sections one hundred and twenty and one
bundred and twenty-one shall be recoverable as if they
were arrears of wages.

I —Accommodation for Labourers.

123. Every employer shall be bound to provide
for the labourers employed on the estate of which he
is in charge such house-accommodation, water-supply
and sanitary arrangements as the Local Government
may by rule direct.

124. When the food-grain commonly used by
any class of labourers is not procurable by such
labourers at reasonable prices in the local markets
near the estate on which such labourers are employed,

the
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the , employer of such labourers shall be bound to sup-
1y them with such grain at a 1‘9asor{ab1g price. The
oal Government may by notification in the official
sotte determine, either generally or for each dis-
4ct or part of a district, what shall for the purposes
“this section be deemed to be a reasonable price.
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125. Subject to any rules which may be made by
Tocal Government in this behalf, any Inspector
y, by order in writing,

() direct that, on any specified estate within the
al limits of his jurisdiction, all the labourers or any
sified class of labourers shall be furnished by their
nployer with rations, cooked or uncooked, on suck
e, for such period not exceeding three months
m the date of their arrival on the estate, as may be
ecified in such order; ‘

any
oI -
1€re-~
ting

(6) exempt any specified labourer from the effect
such

ny such general order if he is satisfied that such

erti- rer is able to earn a full wage and desires to ypro-
holly himself with proper and sufficient food ;

cthsi(; (c) direct that any specified labourer shall be
aths’ nished with rations for any term not exceeding six

months, and renew any such order for a like term.

The cost of each labourer’s ration furnished to him

men-
| one ceordance with any order made under this section
‘they 1 'be calculated at current rates as determined by

nspector, and shall be deducted from any wages
d by the labourer during the period for which
order is in force.

ovide 26. If any employer does not, in the opinion of
h he nspector, provide such hospital-accommodation
lppl};, able place available to the labourers employed
men

exS‘l.Ghl provision for the medical treatment of such
rers, as the Local Government may direct, the
such al GQY.Gl‘—nment may require sucl employer to con-
€ t the support of a central hospital to be estab-

0 the pay of a medical officer to be appointed,
lcal treatment of such labourers, such sum,
proportionate
- 49
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proportionate to the number of labourers so employed,
as it thinks fit.

127. Any Inspector or Assistant Tuspector who is
himself a Magistrate may, with respect to any estate
situate within the local limits of his jurisdiction, insti-
tute an inquiry whether the employer in charge of
such estate has provided for his labourers house-accom-
modation, water-supply, sanitary arrangements, food-
grains and rations in accordance with the rules pre-
scribed by the Local Government. At the instance of
any Inspector or Assistant Inspector a similar inquiry
may be made by a Magistrate. Every such inquiry
shall be held at some place on the estate to which it
relates, or within ten miles of such estate, and shall
be conducted and dealt with as if it were an inquiry
of a Magistratc under the Code of Criminal Proce-
dure.

G.— Localities unfit for the Residence of Labourers,

128. If in the opinion of the Inspector any estate
or portion of an estate situate within the local limits
of his jurisdiction is at any time, by reason of climate,
situation or condition, unfit for the residence of la-
bourers, or of any particular class of labourers, he shall
give notice in writing of such opinion to the Magis-
trate of the district; and such Magistrate shall forth-
with, by order in writing, summon a Committee to
inquire into the matter.

Such Committee shall consist of the Magistrate,
the Inspector, the medical officer of the district and.
one or more employers of labourers, when such em-!
ployers are available.

If the Magistrate is unable to procure the servic
on such Committee of any employer of labourers, h
may, with the previous sanction of the Commissione
of the division, appoint one or more persons qualifie
to serve on such Committee,

129. Such Committee shall as soon as may b
inquire into the healthiness of the estate or portion b
which the order appointing the Committee relates, an
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employed, Tiall hiear and record such in forma'tion on the subject

' s the owner of such estate or portion, or the employer

i charge thercof or the Inspector, may desire to place

efore it.

- If such Committee or the majority thereof is of rf Commiiten
pinion that such estate or portion, or any part of finds estate
tich estate or portion, is unfit for the vesidence of Loy tr
abourers generally, or of any particular class of la- be voidas
ourers, it shall record a finding to that effect. i:gd‘t‘od’ sueli -
- When such finding has been recorded, no labourer,

no labourer of the particular class to which such

ing relates, as the case may be, shall be bound by
labour-contract to labour on the estate or portion,

art of such estate or portion, as the case may be,

1 is found unfit for the residence of such labour-
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When any labourer is released under this section Labourer

. the performance of a labour-contract to labour bownd to
. abour else.
ny estate, he shall be bound to labour on any other wheye,

e belonging to his employer and situate in the
labour-district ; or, where the finding relates only

a portion or part of an estate, on any other portion

't of the same estate.

abourers.

any estate
ocal limits
of climate,
nce of la-

rs, hie shall 30. Whenever it appears to the Local Govern- Local Gov-

tthat the number of labouvers employed on an prnment bow
€ who have died thereon, or on any portion thereof, ,gﬁ:ﬁ; iilt
g the 'last preceding twelve months, or that the past year

age annual number of labourers employed on an 204 seven

. . ; per cent., or
gl ho have died thereon or on any portion thereof if the average
district and he last preceding three years, bears a larger Mortality for
, such em ree years

'o‘ to the whole number of labourers employed exceeds seven
uring such period of twelve months or three ver cent.

16 case may be, than seven per centum, the

Yernment may direct the civil medical officer

strict or other qualified medical officer to Mattors o be

0.and report on the following matters :—  enquired into.

16 cause or causes of such mortality ;

~want (if any) of due care or precaution,
¢ adoption of proper and available sanitary

“the part of the owner of such estate or
portion
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portion thereof, or the employer in charge of such
estate or portion, causing or contributing to such
mortality ;

(¢) the fitness or otherwise of such estate or por-
tion for the residence of labourers.

131. Such medical officer shall, as soon as may
be, inquire into such matters, and shall hear and re-
cord such information relating thereto as the owner
of such estate or portion, or the employer in charge
of the same, or the Inspector, may place before him,
and shall visit and inspect such estate or portion, and
shall make a report expressing the reasons for his
opinion, and transmit the same to the Local Govern-
ment together with the information so recorded and
the notes of his inspection of such estate or portion.

132. If the Local Government, after perusal and
consideration of the said report, information and
notes, is of opinion that such mortality was caused by
the want, on the part of the owner of such estate or
portion, or the employer in charge of the same, of
due care or precaution, or of the adoption of proper
and available sanitary measures, and that such estate
or portion is thereby rendered unfit for the residence
of labourers, it may declare in writing that such
estate or portion is unfit for the residence of labour-
ers. Such declaration of the Local Government shall
have the same effect as the finding of a Committee
under section one hundred and twenty-nine.

133. If it at any time appears to the Inspector
that any estate or portion thereof, or any part of such
portion, found under section one hundred and twenty-
nine, or declared under section one hundred and
thirty-two, to be unfit for the residence of labourers,
or any particular class of labourers, has become fit for
the residence of such labourers or such particular
class of labourers, as the case may be, he shall, with
the previous sanction of the Magistrate of the district
in which such estate, portion or part is situate, give
certificate to that effect signed by him. Thereupon
all labourers who have been released under section on
hundred and twenty-nine or section one hundred ang

thirty-tw

<
v
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two from the perfor_mance of a contmqt to
on such estate, portion or part, shall again be
to labour on the estate, .por‘mon or part, as the
ﬁ,y be, to which the certificate relates.

H.— Complaints made by Labourers,

34. If any labourer states' to his employer, or
Cerson acting on behalf of his employer, that lie
' ugs to make a complaint to the Inspector or to any
. istrate of personal ill-usage or breach, on the
v £ his employer or such person, of any provisions
this Act or of any rule of the T.ocal Government
. hereunder, the person to whom such statement
de shall forthwith send such labourer to the
tor or Magistrate within the local limits of
jurisdiction the estate wherein he is employed
iate : Provided that, if more than ten labourers
ne time so state their desire to make such a

. Whenever any such complaint is made to
pector or Magistrate, or whenever any Inspect-
agistrate receives notice in writing of any
mplaint, or has other reasonable grounds for
g that any employer or person acting on his
has personally ill-used, or committed any
entioned in section one hundred and thirty-
spect of, any labourer, such Inspector or
©:shall, as soon as may be, proceed to some
lore than ten miles from the principal
ness of such employer situate within the
- his jurisdiction, and inquire into the
mplained of ;
if the place in which an Inspector
: reasonable grounds for believing
‘usage or breach has been committed is
thg local limits of his jurisdiction, le
of Inquiring into the matter himself,
Ainformation thereof in writing to the

Inspector
53
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Inspector or Magistrate within the local limits jof
whose jurisdiction such ill-usage or breach has hcen
committed. '

For the purposes of an inquiry under this section,
the Inspector or Magistrate may summon and cxa-
mine any person as a witness. ‘

136. If, upon such inquiry made on the com-
plaint of a labourer, the Inspector or Magistrate is of
opinion that the complaint is untrue or frivolous or
vexatious, he shall dismiss the complaint; and in
sucli case shall endorse on the employer’s copy of the
complainant’s labour-contract the number of days
during which the complainant has been absent from
work in consequence of the inquiry, and the number
of days so endorsed shall be added to the period for.
which the complainant contracted to labour.

Every such endorsement shall be conclusive evi.:
ence that the complainant has absented himself fron
his labour voluntarily and without reasonable cause:
during the number of days so endorsed.

137. When any complaint is dismissed under sec
tion one hundred and thirty-six, the Inspector o
Magistrate may award to the employer any reasonabl
compensation on account of any expense incurred b
Lhim in connection with such complaint, and sha
endorse the amount of such compensation on th
complainant’s copy of the labour-contract.. The com
plainant shall be bound to pay the amount so awarded
and in default of such payment his labour-contrag
shall not be decmed to have determined wuntil he ha
worked off sucli amount at the rate of one da
labour for each four annas of such amount.

138. If, upon such inquiry by a Magistrate ¢
by an Inspector who is a Magistrate, such Magistr
or Inspector js of opinion that there is sullici
ground for proceeding with the case, he shall disp
of the same according to law. If the Inspector
not a Magistrate and is of such opinion, he sh
without delay send the complainant and his witnes
(it any) to the nearest Magistrate ; and such Mag

tr
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39. If, upon the complaint of any labourer, it ﬁf’éf;\:f:;fof
nroved to the satisfaction of a Magistrate that the wages,
aes of such labourer are in arrear for two months,
it the wages of any person whose lqbou1~i0011t1*act
< determined are proved ?o the' satisfaction of a
Magistrate to have been withheld for any period
or such determination, the Ma.glstrate. may award
qch labourer or person the amount which appears
be then due to him ; and also, b}{ way of compen- Sompepsa.
on, such further sum, not exceeding that amount, g‘;;‘;smy be
fo such Magistrate seems just; and, in case of de-

in payment of the amount so aw;arded, the
gistrate shall levy such amount by distress and
‘of any moveable property belonging to the
oyer ot such labourer or person.

40. Whenevér it is proved to the satisfaction of Ppoywer 4o

istrate— caucel coun-

> : tract on con-
7) that any employer, or any person placed by vietion of

mder s A authority over any labourer, has been con- employer,
pector d'of any offence causing injury to the person,
e2S0N2 ss or damage to the property, of such labourer
urred under the Code of Oriminal Procedure triable
sively.by the Court of Session, or

). that any employer, or other person as afore-
as been twice convicted of any such offence

- such labourer and under the said Code triable
agistrate, or

at the wages of any labourer are in arrear or if wages
mount exceeding the whole of such labourers for more s
our months, or four months,
t any labourer has been compelled by his

by any person placed by his employer in
er him to rerform any labour while he
I 1t, or has been subjected to ill-usage by or if ill-usage
+0r any such person, is proved.
gistrate may, if he thinks fit, on the
of the labourer aggrieved, cancel the
labour
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labour-contract of such labourer, and award to him
compensation not exceeding thirty rupees.

Every such cancelment shall be certified by the
Magistrate on the back of the labourer’s copy of the
labour-contract, or, if the same be not forthcoming,
by writing under the Magistrate’s hand delivered to
the labourer.

I—Determination of Labour-contract.

141. Whenever a labour-contract determines, the
employer shall endorse on the labourer’s copy of the
contract the fact of such determination, or, if such
copy be not forthcoming, shall give to the labourer a
certificate of such determination ; and, if the employer
refuses or neglects to do so, the Inspector may, on
application by the labourer, make such endorsement
or give such certificate.

The employer shall give to the Inspector notice
in writing of such determination within one month
from the date thereof.

142. If any labourer is able and desirous to re-
deem the unexpired term of lis labour-contract or of
the labour-contract of any member of his family, by
payment of a sum equivalent to the value of such
unexpired term, such labourer may require his em-
ployer to take him, or allow him to go, before the
Inspector within the local limits of whose jurisdiction
he may be employed ; and, on his depositing such sum
with such Inspector, the Inspector shall give notice’
to the employer that the labourer requires him, with-
in one week, to show cause why the labourer, the:
unexpired term of whose contract is proposed to be
redeemed, should not be released from his contract
If no sufficient cause is shown, the Inspector shall;
require such labourer’s copy of the contract to be
produced, and on production thereof shall endorse:
thereon a certificate that he has been released unde
this section from such contraet, or, if such copy be:
not forthcoming, shall deliver to the labourer a certi
ficate under his hand to that effect; and shall i

(23
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© cither case hold the sum so deposited to the credit of
the employer of such labourer.

'+ The value of the unexpirgd term of a labour-con-
_tract shall, for the purposes of this section, be deemed
~{o be the aggregate amount of one rupee for every
“jhonth of the unexpired portion of the first year, of
three rupees for every such month of the second
vear, and of five rupees for every such month of the
“ihird, fourth and fifth years of the original term of
* the contract.

CHAPTER VIL
SUPPLEMENTARY PPOWERS.

143. The lLocal Government may make rules
consistent with this Act—

(@) to define and regulate the powers and duties of
the several officers appointed by it under
this Act;

(b) to prescribe what returns and reports shall be
made under this Act by any such officers or
by any contractors or local agents within the
territories under its administration and the
form in which they shall be respectively so
made;
(¢) to presecribe the forms of all registers, licenses,
certificates and notices required under this
Act with respect to the territories under its
administration ;
" (d) to prescribe the particulars to be registered by
a Registering officer in respect of each person
who is brought before him in any district
under its administration for registration as a
labourer or dependent ;
) to prescribe the fees to be paid for any license
 granted under this Act by any officer ap-
pointed by it and for the registration of
labourers or dependents in any district under
.its administration ;
) to prescribe the conditions upon which any
' officer
57
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officer appointed by it may grant licenses to
masters of vessels carrying passengers to any
labour-district; to provide for the ventila- :
tion, cleanliness and water-supply of such
vessels in respect of which licenses are grant-
ed hereunder by any such officer; and to
prescribe the lists, returns and reports to be
kept and submitted by the masters of such
vessels ;

(9) to prescribe the description, quantity and
quality of provisions, medical drugs and
other stores to be taken on board such ves.
sels carrying labourers when such vessels
are within the territories under its adminis-
tration, and the daily allowance to be issued
to each labourer and dependent during the
journey through such territories; to pre-
scribe the number of officers, cooks” and
other servants to be carried on board such
vessels, and to provide generally for the ac-
commodation of labourers and their depend-
ents on such vessels ;

(%) to provide for the accommodation, food, cloth-
ing and medical treatment of all labourers
and dependents detained on account of sick-
ness by order of a Magistrate at any place
within any district under its administration ;

(?) to declare the routes through the territories
under its administration by which labourers
and their dependents shall not travel to the
labour-districts ;

(/) to prescribe the house-accommodation, water-
supply, sanitary arrangements and amount
and kind of food-@r&ms to be provided by
employers for their hboulers, and toregulate
the rations to be supplied to labourers under
this Aet in the labour-districts under its
administration ;

k) to provide for the hospital-accommodation and
medical treatment of labourers in such
labour-districts, and to prescribe the nature,

quality
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quality and quantity of medical drugs and
other stores to be provided for such labour-
ers;

(1) to provide for the management and regulation
of contractors’ depdts and of hospital-depébts
situate within the territories under its ad-
winistration, and for the support and medical
treatment of labourers and their dependents
passing through such depbdts;

(m) to preseribe the clothing to be supplied to
labourers and their dependents while pro-
ceeding to the labour-districts through the
territories under its administration; and,
generally,

(n) to give effect to the provisions. of this Act
within the districts subject to its administra-
tion.

144. The Lieutenant-Governor of Bengal and the
Chief Commissioner of Assam may further respect-
vely make rules consistent with this Aet to provide
- for the detention and inspection of vessels in respeet
- of which licenses are granted hereunder and passen-
gers being mnatives of India carried thereon while in
- transit through the territories respectively adminis-
tered by them.

145. The Local Government may, subject to the
control of the Governor General in Council, by rule
* proseribe as a penalty for the infringement of any
rule made by it hercunder, or of any provision of this
Act for a breach of which a penalty is not expressly
provided, a fine which may extend to five hundred
rupees.

All rules made under this Act by the Local Gov-
ernment shall be published in the local official
Gazette, and shall thereupon have the force of law.

e

CHAPTER VIIL
PeNALTIES AND PROCEDURE.
146. Whoever knowingly induces or assists, or
attempts
59
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attempts to induce or assist, any native of India to
emigrate in contravention of a notification published
under section five shall be punished with fine which
may extend to fifty rupees for every such native
whom he so induces or assists, or attempts to induce
or assist.

147. Whoever, heing a recruiter,

removes, or attempts to remove, any person to
a depdt before he has been registered under section
thirty-two, or induces or attempts to induce him to
go to a dep6t or to leave the local limits of the juris-
diction of the Registering officer before whom such
person ought to be brought under section thirty-one,
or aids or attempts to aid such person in going to a
depdt or in leaving any such local limits, Defore he
has been so reglstered,

or induces or attempts to induce any person who
has been so registered to proceed to any place other
than the depdét which has been established by the
contractor on whose behalf such recruiter is licensed,
or conveys or attempts to convey him to such place,

shall be punished in respect of every such person
with fine which may extend to fifty rupees, or with
imprisonment for a ferm which may extend to one
month.

148. Whoever, being a recruiter or a person de-
puted by him to accompany labourers to a dep6t, fails
to provide any labourer or any dependent whom he
accompanies on the journey to the dep6t with proper
and sufficient food and lodging, or otherwise ill-treats
such labourer or dependent on such journey, shall be
punished with fine which may extend to fifty rupees ;
and, ip default of payment of such fine within twenty-
four hours, with imprisonment for a term which may
extend to one month.

The convicting Magistrate may award the whole
or any portion of any fine levied under this section as
compensation to the labourer in respect of whom, or
of whose dependent, such failure or ill-treatment has
occurred.

‘ 149. Any
60
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149. Any labourer engaged by a recruiter and
who, having been registered under section thirty-two,
without reasonable cause refuses or neglects when at
the depdt to execute, within thirty days after his
arrival at such depdt, a labour-contract in conformity
with the terms made known to him when he was re-
gistered, shall be punished with fine which may ex-
fend to the amount of the expense incurred in regis-
tering him and conveyng l}lm to the depdt and main-
_ taining him therein; and, in default of payment of
" guch fine, with imprisonment for a term which may
- extend to one month.

Anvy labourer so punished may be forthwith dis-
chargea from the depbt.

Bvery fine levied under this section shall be paid
1o the contractor, sub-contractor or reeruiter by whom
such expense was incurred.

150. Any labourer registered under section sixty-
six who, without reasonable cause, refuses or neglects
to execute, within fifteen days from the day on which
he was so registered, a labour-contract in econformity
with the terms made known to him when he was re-
gistered, shall be punished with fine which may ex-
tend to twenty rupees or to the amount of the expense
reasonably incurred by the garden-sardr in procuring
his registration, whichever amount is least. :
Every fine levied under this section shall be paid
to the garden-sardar by whom such expense was in-
-curred.

161. Whoever, being a garden-sarddr,

fails, within fourteen days after his arrival in the
loeal area within which lie is authorized to enter into
contracts under this Act, to report himself to the
local agent (if any) specified in his certificate, or
removes or aftempts to remove any person to a

3 afbour-district before he has been registered as pro-
vided by section sixty-six, or
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sonable cause
to execute
contract at
depdt.

Labourer
refusing to
execuie con-
fract with
garden-
sardar.

Gardens
sardar fail-
ing to repert
himself, &c.

induces or attempts to induce any person to go to
a labour-district or to leave the local area specified in -
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the cortificate of such sarddr before Lie has been so
registered, or aids or attempts to aid him in proceed-
ing to a labour-district or in leaving any such local
area before he has been so registered, or

fails without sufficient cause to return to his em-
ployer within the time specified in his certificate, or

fails to account for the money advanced to him
by his employer for the purposc of engaging labour-
ers, and ;

whoever being a garden-sarddr or a person ap-
pointed under section fifty or section scventy-three
to accompany labourers to a labour-district wilfully
abandons any labourer or his dependent on the way
to such district,

shall be punished with imprisonment for a term
which may extend to one month.

162. Any garden-sarddr who

makes over to any contractor, sub-contractor or
recruiter, or to the garden-sardar or local agent of any
employer other than the employer by whom his certi-
ficate was granted, any persons engaged as labourers
by him, or ,

allows any persons engaged as labourers by any
other contractor or sub-contractor or recruiter to share
the accommodation provided by him under section
fifty-seven, or

places any person engaged as a labourer by him in
a contractor’s depdt or in the place of accommodation
provided by a recruiter in accordance with the pro-
visious of section twenty-seven,

shall be punislied with fine which may extend to
ten rupees; and his certificate may be impounded by
the convicting Magistrate.

Any Magistrate impounding a certificate under
this section shall send it for cancellation to the Magis-
trate by whom it was countersigned.

153. Any garden-sardér or person appointed by
him as provided by section seventy-three, who accom-
panies labourers to the labour-districts, and fails to
present a way-Dbill as required by section seventy-six

or
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or to carry out any oi'f the ins:truetion.s qntered in such
way-bill, shall be punished with fine which may cxtend
4o twenty rupees. '

154. Any master not licensed under section eighty-
nine who, in contravention of section eighty-seven,
knowingly receives on board his vessel more than
twenty passengers being natives of India, and

any master licensed as. aforcsaid who knowingly
receives on board his vessel any such passengers in
excess of the number specified in his license or in any
order of an Embarkation Agent under section ninety-
one, for the purpose of transporting them to a labour-
district,

shall be punished with fine which may extend
to two hundred rupces for each passenger so re-
ceived.

Nothing in this section applics to the master of a
vessel exempted under section eighty-seven,

155. Any master licensed under section eighty-
nine who with intent to defraud does or suffers to be
done any act or thing whereby the state of his vessel
is altered, so that such vessel is unfit for the accom-
modation of the number of passengers specified in his
license or in any order made under section nincty-one
by an Embarkation Agent, shall be punished with
fine which may extend to two hundred rupees.

156. Any master licensed as aforesaid who pro-
ceeds on his voyage with his vessel carrying labourers
without having complied with the provisions of sec-
tion ninety-four shall be punished with fine which
may extend to five hundred rupees, or with imprison-
ment for a term which may extend to thrce months.

157. Any master licensed as aforesaid who fails to
comply with an order of an Embarkation Agent made
under section ninety-six shall be punished with fine
which may extend to two hundred rupees for eack
day during which le fails to comply with such order
after the day on which the order was received by him.

158 Any master licensed as aforesaid causing or
permitting a labourer finally to leave his vesscl con-
‘ travy
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trary to the provisions of section ninety-eight shall he
punished with fine which may extend to two hundred
rupees for each labourer so leaving his vessel. :

159, Any master licensed as aforesaid who wil-

fully omits to comply with the provisions of section
ninety-nine shall be pumished with fine which may
extend to two hundred rupees.

160. Any person who disobeys any order made

under section one hundred and one by a Magistrate
shall be punished with fine which may extend to twe
hundred rupees,

161. Any master licensed as aforesaid, or any

medical officer in charge of his vessel, who wilfully
omits or neglects to obey or enforce on board of sucli
vessel any provision of this Act or any rule made here-
under, shall be punished with fine which may extend
to two hundred rupees.

162. Any labourer who, having Dbeen registered

under section thivty-two or section sixty-six, deserts
while on his journey from the district in which he has
been so registered to a labour-district, cor

without reasonable cause refuses or neglects to

proceed from the district in which he has been so re-
gistered, or to embark in any vessel when called upon
to do so by an Embarkation Agent,

shall be punished with imprisonment for a term

which may extend to three months.

163. Any employer who refuses or wilfully omits

to keep such registers, or to make such periodical re-
turns in writing to the Inspector, as may be preserib-
ed by any rule made hereunder, or who knowingly
keeps an incorrect register or makes an incorrect re-
turn, or who wilfully omits to prepare, file or stick up
a schedule as required by section one hundred and
fifteen, shall be punished with fine which may extend
to two hundred rupees.

164. Any employer, or any person acting under

his orders or on his behalf, who wilfully obstructs any
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d and fourteen shall for every such offence be
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, 7 165. Any employer, or any person acting under
] s orders or on his behalf, who compels any labourer
o perform any labour, knowing that he is at the time
afit to perform such labour, shall be punished with
fine which may extend to two hundred rupecs.
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186. Any person who buys the rations which
‘pave been furnished under section one hundred and
enty-five to any labourer, and any labourer who
sclls any such rations, shall be punished with fine
which may extend to fifty rupees, or with imprison-
nent for a term which may extend to one month.

- 167. Any employer who wilfully omits to pro-
ide house-accommodation, water-supply, sanitary
rrangenients, food-grains or rations in accordance
with the provisions of this Act or any rule made
jereunder, shall be punished with fine which may
xtend to five hundred rupees; and the convicting
Iagistrate may order him to comply with such pro-
yisions within a reasonable time to be fixed in the
vder.

- If the employer wilfully omits to comply with such
rder within the time so fixed, he shall be punished
th fine which may extend to one hundred rupees
or each day during which such omission continues.

- If the employer fails to pay the last-mentioned
ne, the person on whose account he has been acting
hall be liable to pay such fine.

168. Any employer who fails to provide such
1o0spital-accommodation for, or to make such provision
or the medical care and treatment of, labourers, as
s required by any rule made under this Act, shall be
unished with fine which may extend to two hundred

‘upees for each week during which such default con-
Inues.

169. Where any ecstate or portion thereof has
en found under section one hundred and twenty-
nine,
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nine, or declared under section one hundred and thirty-
two, unfit for the residence of labourers or any class
of labourers, as the case may be, every employer who,
until a certificate has been given under section one
hundred and thirty-three, causes or permits such
labourers or class of labourers to reside or labour upon
such estate or portion, shall be punished with fine
which may extend to two hundred rupees.

170. Bvery employer may, on or before the
fiftcenth day of each month, send to the Inspcctor a
statement in writing containing the names of all or
any of his labourers who, voluntarily and without
reasonable cause, absented themselves from labour
during the preceding month, and specifying the
periods of such absence. When any employer sends
any such statement in writing, he shall at the same
time notify to each labourer concerned the fact that
lie has done so.

Any Inspector who receives any such statement
shall, when next visiting the estate on which the la.
bourers to whom such statement relates are employed,
inquire into each such case of absence, in the presence
of the labhourer concerned, and, if satisfied that the
labourer has voluntarily and without rcasonable cause
absented himself, shall, unless the labourer consents
to forfeit to his employer the sum of four annas for
each such day of absence, endorse such days of absence
on the labour-centract of such labourer, and add them
to the term of such contract.

171. Any labourer who, voluntarily and without
reasonable cause, absents himself from his labour for
more than seven consecutive days, or for more than
seven days in any one month, shall be liable to forfeit
his wages for the period of such absence, and to pay
to his employer a sum not exceeding four annas for
each such day of absence, and shall also be liable to
imprisonment for a term which may extend to four-
teen days; and in case such absence has extended to
twenty days in any two consecutive months, to im-
prisonment for a term which may extend to one
month.

Lxplanations
£i6
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Explanation.~—Tll-treatment of such labouver by
nis employer, or failure of the employer to fulfil any
condition of the labour-contract binding on the em-
ployer, is reasonable cause within the meaning of
section one hundred and seventy and this section.

172. If any labourer deserts from his employer’s
cervice, such employer, or any person acting on his
pehalf, may, withoul a warrant and without the
assistance of any police-officer, arrest such labourer
“wherever he may be found: Provided that, if such
labourer be found within five miles of the place where
Magistrate vesides or in the service of another
mployer, he shall not be arrested without warrant.
Tivery police-officer shall assist in arresting any
uch labourer if so required by the employer or person
acting on his behalf.

Whoever arvests a labourer under this section shall
without delay take him to the police-station nearest
to the place of the arrest ; and if he fails to do so shall
be punished with fine which may extend to two
hundred rupees.

173. The police-officer in charge of such station
shall on the appearance of the parties take down in
writing the s‘atement of the person arresting the
labourer, and shall then forthwith send the labourer
to the nearest Magistrate.

_ Such Magistrate shall either inquire into and
dispose of the case himself, or, if the estate of the
employer from whose service the labourer deserted
is not situate within the local limits of such Magis-
tratejs Jurisdiction, he shall forward the labourer to the
Magistrate within the local limits of whoss jurisdiction
uch estate is situate.

The Magistrate to whom the labourer is forwarded
hall dispose of the case according to law.

174. Whenever an employer or a person acting on
s behalf complains to a Magistrate that a labourer
as deserted from his employer’s service, such Magis-
%fb‘?‘.’ may, without previously examining the com-
ainant, issue a summons for the attendance of such
labourer,
67
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labourey, or & warrant for his arrest, and fix a day for
hearing the complaint. :

175. Every labourer who deserts from his em-
ployer’s service shall be punished with imprisonment
for a term which may extend to one month. For a
second conviction for a like offence he shall be
punished with imprisonment for a term which may
extend to two months. For a third and every subse-
quent convietion for a like offence he shall be punish-
cd with imprisonment for a term which may extend
to three months.

176. 1If it appears to the Mamstlate trying a la-
bourer for deserting from his employer s service that
such labourer was arrested without sufficient cause,
such Magistrate may impose a fine, which may ex-
tend to fifty rupees, on the employer or person acting
on his behalf by whom, or at whose instance, such
labourer was arrested. The Magistrate may in his
sentence direct that the whole or any part of such
fine be paid by way of compensation to the labourer
so arrested.

177. Whenever any labourer has actually suffered
imprisonment for terms amounting in the whole to
six months for desertion from his employer’s service,
the Inspector shall cancel the labour-contract of such
labourer, and shall endorse on his copy of the contract
a certificate of such cancellation; or, if such copy be
not forthcoming, he shall give to the labourer a writ-
ten certificate of such cancellation.

178. Any labourer guilty of babitual drunken-
ness, or wilfully disregarding any sanitary regulation
approved by the Inspector and duly notified for the
guidance of the labourers on the estate on which such
labourer is employed, shall be punished with fine
which may extend to five rupees or with imprison-
ment for a term which may extend to one week.

179. The employer of any labourer sentenced to
imprisonment for any offence under this Act, or any
person authorized to act in this behalf for such em-
ployer, may apply to the Magistrate, at any time pre-

vious
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vious to the expiry of such sentence, that such labour-
er be made over to him for the purpose of completing
his labour-eontract. On such application being made,
the Magistrate may, if he thinks fit, order that such
labourer be made over or forwarded to his employer;

and in that case such Magistrate shall cancel the
remainder of the sentence passed on the labourer, and
shall endorse on his copy of the labour-contract a cer-
tificate of such cancellation, or, if such copy be not
forthcoming, shall give him a written certificate of
such cancellation.

Nothing in this section shall be deemed to affect
the provisions of section one hundred and seventy-
seven.

180. Every employer who obtains an order of a
Magistrate for the making over or forwarding of any
labourer shall be liable to defray the expense (if any)
incurred in such making over or forwarding; and
shall, before the order is issued, deposit with the
Magistrate a sum sufficient in the Magistrate’s opinion
to defray such expense.

181. On the expiry of any sentence of imprison-
ment for any offence under this Aect, the Magistrate
shall, subject to the provisions of section one hundred
and seventy-seven, make over such labourer to any
person appointed on the part of his employer to take
charge of him; and no conviction under this Act, or
imprisonment under such conviction, shall, save as
aforesaid, operate as a release to any labourer from
the terms of his labour-contract :

If no person is present on the part of the em-

ployer to take charge of the labourer at the expiry of

his sentence, the Magistrate shall forward such
labourer to the principal place of business of his em-
ployer situate within the local limits of such Magis-
trate’s jurisdietion, and the expense of such forward-
ing shall be recoverable from such employer as if it
were an arrear of land-revenue.

182. When any labourer is convicted under sec-
tion one hundred and seventy-one of absence from
labour
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labour or is sentenced to imprisonment for an offence
under this Act, the Magistrate so convicting or sen-
tencing him shall endorse on the employer’s copy of
the labour-contract the period during whichk such
labourer is convicted of being absent from his labour,
or the term for which he is sentenced to imprison-
ment, or both, as the case may be..

The period so endorsed shall be added to the
term for which such labourer contracted to serve ; and
such labourer shall not be deemed to have performed
his labour-contract till he has served for the term
specified therein in addition to the period so endorsed.

183. Whoever, knowing that any labourer is
bound by his ]abour contract to labour for any em-
ployer, voluntarily entices or attempts to entice such
labourer to leave such employer, or harbours or em-
ploys any such labourer who has, in contravention of
the terms of his labour-contract, left his employer,
shall be punished with fine which may extend to two
hundred rupees, or with imprisonment for a term
which may extend to one monih, or with both.

The convicting Magistrate may in his discretion
award to the employer with whom such labhourer has

contracted the whole or any part of any fine levied
under this section.

184. Wlhenever, being bound by section one
hundred and thirty-four to send any labourer before,
or to give notice of any complaint to, an Inspector or
Magistrate, refuses or neglects so to send such labour-
er, or to give such notice, shall be punished with ﬁne
which may extend to two hundred rupees.

185. Any employer who—

refuses or wilfully neglects to endorse the labourer’s

copy of his contract as required by section one hun-
dred and forty-one, or

detains a labourer after the determination of his
labour-contract, or

fails to give to the Inspector notice in writing of
such determination within one month of the date
thereof, '

shall
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: shall be punished with fine which may extend to
two hundred rupees.

* 186. Any employer or person acting for an em-
- ployer who refuses or neglects to comply with the
request of a labourer made under section one hundred
and forty-two shall be punished with fine which may
extend to two hundred rupees.

187. Whoever abets within the meaning of the
Indian Penal Code any offence against this Act or any
rule made hereunder shall be punished with the pun-
ishment provided for such offence.

188. Whoever commits any offence against this
Act or any rule made hereunder shall be triable for
such offence in any place in which he may be found
as well as in any other place in which he might be
tried under any law for the time being in force.

189. Nothing in this Act shall be deemed to pre-
vent any person from being prosecuted under an
other law for any act or omission which constitutes
an offence against this Act or the rules made hereun-
der, or from being lable under any ofther law to an
‘penalty higher than that provided by this Act for
such offence: Provided that ne person shall be pun-
ished twice for the same offence.

CHAPTER IX.
MISCELLANEOUS.

190. All arvears of wages due under any labour-
~contract shall be a charge upon the estate upon which
the labourer to whom such labour-contract relates has
been engaged to labour; or if he has engaged to
labour upon any one of several estates managed by
the same employer, shall be a charge upon that one

- of 'such estates upon which such labourer for the time
being actually labours.

191. Whenever an estate ou which any labourer
has under this Act contracted to labour is transferred
by act of pavrties or operation of law, or devolves, the
person to whom it is so transferred or on whom it

devolves
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devolves shall be bound by the labour-contract of such
labourer in the same manner and to the same extent
as the person by or from whom it is transferred or
devolves would have been hound by such contract,
and shall have the same rights and remedies under
such contract as such person would have had there-
under, if the estate had not been transferred or had
not devolved.

No person who has ceased to be the owner of the
estate wpon which any labourer has under this Act
contracted to labour shall be liable in respect of any
breach of the labour-contract of such labourer which
occurs after he has ceased to be such owner.

192. Subject to the power of a Magistrate under
this Act or the Code of Criminal Procedure to award
fines in whole or in part as compensation to or for the
benefit of any complainant or other person, the Local
Government shall credit all fines, fees and rates levied
and paid under this Act in the territories under its
administration to a fund which shall be called the
“Inland Labour Transport Fund;” and such fund
shall be at the disposal of such Local Government, in
such manner as the Government of India may direct,
for paying the salaries and allowances of all officers
and establishments appointed under this Act by such
Local Government and their pensionary and leave
allowances, and generally for defraying the expenses
of carrying out the purposes of this Act and the rules
of the Local Government made hereunder. The an-
nual surplus accruing in such fund shall be applied to
reducing the annual rate or the registration-fees
leviable under this Act, and not otherwise.

193. All sums beretofore expended on roads or
other communications by the Lieutenant-Governor of
Bengal out of the Inland Labour Transport Fund
constituted by the said Bengal Act No. VIL of 1873
shall be deemed to have been expended in accordance
with law.

194. An Assistant Inspector shall perform all such
duties and exercise all such powers of an Inspector as he

is
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is authorized in writing by the Inspector to perform
or exercise.

» 195. All powers conferred by this Act on the Powers of

Local Government or on any Superintendent, Medical g:?lc.ileﬁmm d
Inspector, Emigration Agent or other officer may be officers exer-

1 : 1me to time as casion r ires. cisable from
exercised from time tf) time as occasion equires o e fom

THE SCHEDULE.
(See section 9.)

Foim of Labour-contract between Labourer and Employer.

This contract, made under the Inland Emigration Act, 1882,

between A B (hereirafter called #he ladourer) of the one part, . .
and¥*[ C D (agent ov local agent or garden-sarddr) on behalf of] BF b)'sl: ;‘I‘K'Zsts";o
(hereinafter called 4Ze employer) on the other part, witnesseth be omitted if
that the sald* [agent or local agent or garden-sarddr on behalf of the contract
the said] employer doth hereby promise the said labourer, that if 'S made with

N R .~ out the iuter-
he, the said labourer, do remain and labour on the %%E-“ﬁ?ffes T of his vention of an

said employer in the labour-distriet of 2523;’011?%1
for the term of years from the date of the execution of garden-

this contract, he, the said employer, will, from the date sarddr.

on which the said labourer commences to labour on such sotato, imA;lf;‘e case
ay or cause to be paid to the said labourer month] wages at .
]t)hg rate of Rs. I P for a completed daily tasi l'egbulated ;of ?:ﬁé::es
1In accordance with the provisions of the said Act, and, when veriods of
~such task is not completed, monthly wages calculated at the contract
. same rate in proportion to the amount of work actually done,
and that during such period he, the said employer, will supply
“to the said labourer rice at a price of Rs. — per maund, and wiil
faithfully comply with all rules regarding house-accommodation,
medical treatment and the supply of food-grains or rations to
the said labourer, which the Liocal Government may from time
to time preseribe ; and this contract further witnesseth that the
said labourer doth hereby, in consideration of the aforesaid pro-
mise, agree so to remain and labour for the said employer. In
Wwitness whereof the said parties to these presents have hereunto
set their hands at this day of 18

Signalure of labourer and of employer (or
of lus agent, local agent or garden-sarddr).
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Form of Description of Labourer.

Nans Father’s I —— ~—-|  Descriptive
' Name, 5 g marks.
o | R |8 D
slu|lgla 3|2
0| & g | = N T~
< |l oA |»

FE’m]m sement to be filled up by Regzsémng officer lz,e]ore w/zom t/w\
contract is eweculed,)

T hereby certify that, before the said 4 B signed this con-
tract, I personally explalned it to him,

Signed
Registering officer.

[Zndorsement on labourer’s copy of contract, to be left blank until
the contract is determined.]

I hereby certify that the foregoing contract has been deter-
mined by effluxion of time (or by mutual consent, or under the
provisions of section of Act , as the case may be).

Dated at

This day of Signature of Employer
or of Inspector,

Government Central Press.—No, 45¢ L.

D,—30-1-82.—3,600,




